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आदेश/O R D E R 
 
 
 

PER NARENDRA KUMAR BILLAIYA, AM: 
 

This appeal by the assessee is preferred against the order of ld. 

National Faceless Appeal Centre (NFAC), Delhi, dt. 18.01.2024 

pertaining to Assessment Year 2015-16. 

2. The sum and substance of the grievance of the assessee is that the 

ld. CIT(A) erred in confirming the assessment by an ex parte order 

dismissing the appeal in lamini.  

3. None appeared on behalf of the assessee in spite of notice. We 

decide to proceed ex parte.  

4. On perusal of the order of the ld. CIT(A) shows that the ld. CIT(A) 

has dismissed the appeal of the assessee drawing support from the 
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decision of the Delhi Bench in the case of CIT Vs. Multiplan India (P.) 

Ltd. 38 ITD 320. We are of the considered view that the ld. CIT(A) ought 

to have considered the grievance of the assessee considering the merits 

of the case, therefore, in the interest of justice and fairplay we restore 

the appeal of the assessee to the file of the ld. CIT(A) with a direction to 

decided afresh on merits of the case after affording reasonable and 

adequate opportunity of being heard to the assessee.  
  

Order pronounced in the Court on 2nd September, 2024 at Mumbai. 

  

 
 Sd/-       Sd/- 
(SUNIL KUMAR SINGH)    (NARENDRA KUMAR BILLAIYA) 
 JUDICIAL MEMBER        ACCOUNTANT MEMBER  
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